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JUDGMENT 
I 

PR  K.P.ACARYA,VICE-CHAIRM\N, In this application under Section 19 

of the Administrative Tribunals &t,1985, the petitioner 

prays to quash the impugned order contained in Annexure..3 

and to direct *bw opposite party no.2 to appointment the 

present petitionr as a Motor iriver in the Tele-comrnunication 

Department, Bhubaneswar. 

Shortly stated the case of the petitioner is that 

the Employment Exchange, Purl had recommended the name of the 

pett.ioner for the post of a Motor Driver, lying vacant in 

the uff ice of the Jistrict Engineer,Teleconi Department, 

Bhubaneswr in response to the requisition sent by the said 

department. The petitioner appeared at a.n interview and was 

provisionally selected for apoointment vicle Annexure2. 

Subsequently Vide Annexure_3 dated 9.8.1990, the provisional 

appointment stood cancej4e4. Hence this application with the 

aforesaid prayer. 

In their counter the opposite parties maintain. that 

the petitioner along with someothers had appeared in the 

interview and the petitioner was placed against Sl.No.2 in 

the merit list so far as the category of other communities 

are concerned. 'fter this provisional selection was made, 

two other drivers who were working on casual basis and had 

completed 240 days of work in each year, had applied for 

regular absorption. They represented to the Chief General 

Manager, Tele-corurnunication laying their grievances, who 

on consideration of their representation cancelled the 

selection of motor drivers wade by OP No.2 and issued 

instructions to carryout fresh recruitment of motor drivers. 
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Hence the provisional selection of the petitioner along with 

others stood cancelivC  

We have heard learned counsel for the petitioner and 

and Nr.P.N.Mohapatra,J.earned Standing Counsel on the merits 

of the case. 

After giving our anxious consideration to the 

arguments advanced at the Bar, we are of opinion that the 

Chief General Manager,Telecommunication has taken the correct 

view in ordering that the cases of those two drivers who 

had. been working on daily wage basis should also be consider 

The consideration zone should be made wider as far as possible j 

to get the best person and therefore wt would direct that 

the case of the petitioner along with others including those 

two drivers who had worked on daily wage basis be considered 

and after e suitability is adjudged, the person/persons 

found suitable be appointed. 

Thus the application is accordingly disposed of. 

No costs. 
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